FOR THE ATTENTION OF THE CREDITORS OF DHANVERSHA BUILDERS PRIVATE
LIMITED

FORM A
PUBLIC ANNOUNCEMENT

(Unda‘Reguhhon6ofﬂnInsolvmyandBanhuptcy
Process for Corporate Persons) Regulations, 2016)

Board of India (Insolvency Resolution

DHANVERSHA BUILDERS PRIVATE £ L

1. | Name of corporate debtor

LIMITED
2. | Date of incorporation of corporate debtor 22/09/2010
3. | Authority under which corporate debtor is | RoC- Delhi

incorporated /

/ registered
Corporate Identity No. / Limited Liability

U70200DL2010PTC208558

Identification No.of corporate debtor
5. | Address of the registered office and principal | 1733, Bholanath Nagar, Shahadara, Delhi-
office (if any) of corporate debtor 110032

Insolvency commencement date in respect of
corporate debtor

01-07-2021(Date of Order by Hon’ble NCLT)
02-07-2021(Date of Intimation to IRP)

Estimated date of closure of insolvency
resolution process

29-12-2021

Name and registration number of the
insolvency professional acting as interim
resolution professional

Mansij Arya
Reg No: IBBI/IPA-002/IP-N00907/2019-
2020/12939

Address and e-mail of the interim resolution
professional, as registered with the Board

308310, Block No: 30/31, Agarwal Chambers- |
2,Veer Savarkar Block,Shakarpur, Delhi-1 10092
E-mail —pcsmansij@gmail.com

10.

Address and e-mail to be used for
correspondence with the interim resolution
professional

308-310, Block no: 30/31,Agarwal ( :
Veer Savarkar Block, Shakarpur, Dem-nm
Email:-

cirp.dbpl@gmail. commcsmm @g

L1%

Last date for submission of claims

16-07-2021

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

13

Names of Insolvency Professionals identified
to act as Authorized Representative of
creditors in a class (Three names for each
class)

(a) Relevant Forms and o
(b) Details of authorized repre




